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" CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0,A .Ng .2
Merday this the 28th day of October, 1996,
,camm“ |

HON'BLE MR,JUSTICE CHETTUR SANKARAN NAIR, CHAIRMAN
HON'BLE M. R.K, AHGDOJA, ADMINISTRATIVE FEMBER

u

1, Parmanand @ Prem Sirngh,
Rfo Vill, Chechoi, PO- Gulaothi
Dist . Gaziabad (up), - .

2, Nepal Singh @ Barpal Singh,
R/e Vill, Chechgi, PO,Culacthi '
Dist. Gaziabad,(UP). .. " eeo Rpplicants

(By Advccate Mr. S.P.Sharma)
Vs, .

1, Upion of India (through
Secretary, Ministry of Communications)
Sapnchar Bhauwan, Neu Delhi,

2, The General Manager (A&P)
0/0 CQGQNQTo (u) up CirClB’
Dehradun (UP).

3, The Assistant Directer Training
0/c G,M.T, Ghaziabad (UP), «ss Respondents

The application having bsen heard on 2g6th Oct ,1996
the Tribunzl on the same day delivered the folloungs

g RDER
CHETTUR SANKARAN NAIR(J), CHAIRPAN
Applicants, Casual Labourers éeek to quash
" Apnexure.A order of the Governmenrt of India instruct-
ing the Subordinate Offices not to enlist any more
cagual labourers, This is a matter of policy and -..
| debend?ng on the recuirements Govermment or any Bmployar

..théyry can‘;.limii tipe size of its or his uwork forcs,

2, 1f there are individual grievances relating

s

to violation of provisions in a schems or relating to
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contrary tg the scheme, these are matters wvhich

denial of regularisation or temporary status

require to bs examined on the merits of the
particular éasa° If applicants have any such
grievance: , they may raise it before the Competent
authority, Uith freedom to de so; we dismiss

the application, No costs,

Dated the 2sth Octoberg 1996,
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R.K. AHDODJ CHETTUR SANKARAN NAIR
ADMINISTRATI¥E PEFBER CHAIR A N
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